ACT No; XXIV o 1942

[PAssED BY - B INDIAN LEGISLATURE]

(Recewed the: assent of the Governor Geneml on . thie st
” : October, 1942,

 An Act further to smond the Coé of Civil Procedure,
D T 1008, S o

HEREAS it is expedlent further t6 amend the " o
. Code of Civil Procedure, 1908, for the purposes- o
" hereinafter appearing ; R

. - Ttishereby enacﬁed as follows i—

1. This Act may be called the Code of Civil PrOceduro Short titlo,
(Second Amendment) Act, 1942.-

. .2 In Order XXXIII in the’ Fn‘s’u Schedule to the Dﬁfmggggfent
V of 1908, Code of Civil Procedure, 1908,— .

PR
(a,) after rule 11 the following rule sha,ll be in-
serted, namely :—

-« 11A. Where the suit abates by reason of the Procedure .
death of the plaintiff or of any person add- Where %%g;’e‘. .
ed as & co-plaintiff the Court shall order
that-the amount of court-fees which would
‘have been: paid by the plaintiff if he had -
~ ¢ .~ not béen permitted to sue as & pauper . g
T shall be recoverable by the Provincial : e
‘Government from the estate of the deee&s- ,
o ‘ed pla.mtl ; S
(b) in rule 12, for the Words and ﬁgure or rule 1
' the words figures and letter rule, 11 or rule
. 11A ” shall be substituted ; :

(c) in rule 13, after the word and figure * rule 11 kR
the Word ﬁgure and letter ““rule 11A ? ghall RN
be mserted S :

(d) for rule 14 the following rule shall be substt- S R
“tuted, namely :— R

Vof 1008,

'

: S S« 14 Where an order is made under rul 10, Recovery of
7. - . - rule 1l'or rule. 11A the Court shall forth- mu‘;‘é'%ﬁe%f
T ‘with cause a copy-of the decree:or order -
4o be Torwarded to the Collector, who may,
' without prejudice to any other mode of
regovery, recover the amount of court-fees
specified’ therein from the person or pro:
perty hable for the payment as if, 1t were =
an arrear of la.nd revenue.’ :
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